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FIR No.018706/2020
S Har Nagar
18.09.2020
Earlier all the matters were adjourned en-bloc pursuant 16
the directions issued by the Hon'ble High Court of Delhi from time 16
tume amid lock-down. Now, vide office order no.26/0HCI2020 dated
30072020, District Courts have been directed 1o take up all the cases
Lsted before them through videoconferencing except the cases wherein
evidence is 10 be recorded.
Present: Ld. APP for State.
Ld. Counsel for the applicant.

Court is convened through Physical vide order dated

30.08.2020. 13 ¥
vide this order, | shall decide the application filed on behalf
of the applicant seeking release of vehicle bearing no.DL9SBX-

9428on Superdari. a0 =
It is stated by the Ld. Counsel that vehicle is of the victim

and vehicle was insured at the time of accident.
Heard. Reply perused. : :
As per reply, 10 has no objection, if the 'vehlcle bearing
no. DL9SBX-9428 is releas the registered owner/rightful owner.
Heard. Ap d
Having
note of the decision of
Ambalal Desai V.
singh Vs. State, |
where the case pr
released to the ap
execution of security
DL9SBX-9428 be r
detailed panchnama; |
a security bond etc.
The phot
9428 should be
complainant, accused,
custody is handed 0O
The pan
along with the charge
safeguards insisted in
& Manjeet Singh Vs
The app

nt inputs and having taken
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‘ Earlier all the matters were adjourned en-bloc pursuant to
the directions issued by the Hon'ble High Court of Delhi from time to
time amid lock-down. Now, vide office order no.26/DHC/2020 dated
30.07.2020, District Courts have been directed to take up all the cases
listed before them through videoconferencing except the cases wherein
evidence is (o be recorded.

Present: Ld. APP for State.
Ld. Counsel Sh. Anuj for the applicant through V/C.

Court is convened through Physical vide order dated

30.08.2020.
Vide this order, | shall decide the application filed on behalf

of the applicant seeking release of vehicle bearing no.RJ-18SZ-

27250n Superdari. N
It is stated by the Ld. Counsel that vehicle is of the vicum

and vehicle was insured at the time of accident.

Heard. Reply perused. :
As per reply, 10 has no objection, if the vehicle bearing

no. RJ-18SZ-2725 is released to the registered owner/rightful owner.

Heard. Application perused. _
Having considered all the relevant inputs and having taken

note of the decision of the Hon'ble Supreme Court in Sunderbhai
Ambalal Desai V. State of Gujarat (A.l.R.2003 S.C.638) and Manjeet
Singh Vs. State, | am satisfied that this will be an eminently fit case
where the case property i.e. vehicle bearing no. RJ-18SZ-2725 can be
released to the applic ed or/rightful owner, subject to
execution of security let vehicle bearing no. RJ-
18Sz-2725 be rel r p-r;epgring detailed
panchnama; taking uatlon report; a
security bond etc.

The pf
2725 should be
compiainant, acc
custody is hand
along with the che
safeguards in
& Manjeet ¢
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FIR No. 31717/2019

PS Hari Nagar
U/s 379 IPC

18.09.2020

Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further. vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Present :  Ld. APP for the State.

None for applicant.
Court is convened physically in view of the circular dated

30.08.2020.
Vide this order, | shall decide the application filed on behalf of

ihe applicant seeking release of vehicle bearing no. DL4C-AB-8737 on
Superdari.

Reply filed and perused. As per reply, 10 has no objection, if the
vehicle is released to the registered owner/rightful owner.

Heard. Application perused.
the ant inputs and having taken note

Court in Sunderbhai Ambalal
and Manjeet Singh Vs.
se where the case
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FIR N0.009540/2020
PS: Han Nagar

18.09.2020 _
Carlier all the matters were adjourned en-bloc pursuant to

(the directions issued by the Hon'ble High Court of Delht from ume to
time amid lock-down. Now, vide office order no.26/DHC/2020 dated
50.07.2020, District Courts have been directed to take up all the cases
listed before them through videoconferencing except the cases wherein
ovidence is to be recorded.
Present. Ld. APP for State.

Applicant in person.

Court is convened through Physical vide order dated

30.08.2020.
Vide this order, | shall decide the application filed on behalf

of the applicant seeking release of vehicle bearing no.DL1LT-4245 on
Superdari.
It is stated by the Ld. Counsel that vehicle is of the victim
and vehicle was insured at the time of accident.

Heard. Reply perused.
As per reply, 10 has no objection, if the vehicle bearing

no. DL1LT-4245 is released to the registered owner/rightful owner.

Heard. Application perused.
Having considered all the relevant inputs and having taken

note of the decision of the Hon'ble Supreme Court in Sunderbhai
Ambalal Desai V. State of Gujarat (A.l.R.2003 S.C.638) and Manjeet
Singh Vs. State, | am satisfied that this will be an eminently fit case
where the case property i.e. vehicle bearing no. DL1LT-4245 can be
eleased o the applicant/registered owner/rightful owner, subject to
oxecution of security bonds. Accordingly, let vehicle bearing no.
DL1LT-4245 be released to the preparing detailed
panchnama; taking photograf €
security bond etc.
The photographs of
should be attested by the 10 .
accused. if any, as well as by th
over. dz :
The panchnan tc. be filed
along with the charge-sheet S( . ceary
saleguards insisted in Sund
& Manjeet Singh Vs. State.
The application s
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PSS MUNDKA
/s 33 Delhi Excise Act.

State Vs. Shiva

18.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District

Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Ld. APP for the State.
Sh. Vivek Kumar, Id. Counsel for accused.
IO in person and submits that Excise Result is awaited.

Court is convened physically in view of the circular dated

Present :

30.08.2020.

This is an application u/s 437 Cr.P.C. seeking grant of bail moved

T BE ey 01
i

on behalf of accused Shiva. r'.j',*- : B
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FIR No. 338/07
PS Hari Nagar
New No. 1187/18

18.09.2020 '
Pursuant to the directions issued by the Hon'ble High Court of

Delhi, the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them

through VC except the cases wherein evidence is to be recorded.

Ld. APP for the State.

None for IO and complainant.

Fresent .
Court is convened physically in view of the circular dated























































FIR No. 299/17
?S Hari Nagar

18.09.2020
Pursuant to the directions issued by the Hon'ble High Court of
De!hi, the matters were adjourned ‘en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.
Fresh chargesheet received from the office of Ld. CMM. It
be checked and registered.

Present : Ld. APP for the State.
Accusgﬂ is sent to face the trial without arrest.
Cﬁt;!ﬂ"is [« hysically in view of the circular dated




FIR No. 64/09
S Hari Nagar

18.09.2020
Pursuant to the directions issued by the Hon'ble High Court of

Holhi. the matters were adjourned en bloc amid Covid-19 pandemic.
Further, vide office order no.26/DHC/2020 dated 30.07.2020, the District
Courts have been directed to take up all the cases listed before them
through VC except the cases wherein evidence is to be recorded.

Present: Ld. APP for the State.
Accused with Sh. Piyush Gupta, LAC through VC.
Court is convened physically in view of the circular dated
30.08.2020. e
File perused. T
Ld. LAC seeks shr‘%

difficulty.

Heard. Allowed.






























